IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
¥ PAINCIPAL BENGH, 1EW DELHI
#*

0.A. No,1811/92 Date of Decisien @ 14.09.199:%

Shri M,C. Sharma ve «Applicant
VER

Unien ef India & Ors. .. .Respondents

GORAM

Hon'ble Shri J.P. Sharma, Member (3)

Fer the Applicant .. In persen
- For the Respondents .. sSnri H.5. Sharma,
Translater, departmertif
representative

1. Whether Reperters of lecal papers may be
allowed te sce the Judgement?

5. To be referred to the Reporter er net?

JUDGEMENT (ORAL )

The respendents were issued notices and were erdered

to file the reply, but the reply has net been filed.

Shri H.5. Shamma , Translater appeared as a departmenta 1 .
representative en behalf of the respendents saying that he
is directed by the Ghief Engineer, \orth Zone, All India
Radie and Deordarshan fo file the erder dt. 7.9.1992
wnich has already been issued in faveur ef the gplicant.
‘ This goes to shew that the pay ef theapplicant has been

reduced to 15.2600/- p.m, w.e,f, 31.7.1991 with pay raised
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te Bs. 2675/= p.m. w.e.d. 1.4.1992. In view of this,
an smount eof Bk.7951/- tewards the arrear of pay and D.A.
we fo 31.7.1991 to 31.8.1991 is being remitted te

Shri K.G. Sharma (applicant) threugh the Bankers Gheque.

The applicant teday admitted to hawe received this ameunt.

2. The grievance ef the applicant has been that his
- pay has been arbitrarily reduced and witheut any

shew cause n;tice and he prayed for the reliefs that the

respendents be directed to pay to the applicant Bs.2000/e p.m.‘_

w.e.f. 1.8.1991 to 31.3.1992 and §5.2675/- w.e.f, 1.4.1992,

be ing the date of increment in the pay scale of Rs¢2375-75~

3200-EBw» 100-3500/- . He has, ?herefom, praped for the

payment ef arrears of pay. The gpplicnt has alse

prayed fer the award ef interest as this ameunt has been

arbitrarily withheld fer abeut a year.

3. The applicant has filed this spplicstien in

July, 1992 and the date fixed today is the first date.

Befere thast the payment has already been made te the

applicant. The departmental representative informs that

since the applicant has been werking fer abeut 6 years en
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a deputatien pest, Se inadvertently unaware ef the
administrative erders, his pay had been reduced. When

the matter was get clarified, then the amount has been
paid en the basis of clarificatien received from the
}:ﬁiﬁﬁ Ministry, i.e., the Department of Pe rsonnel and
Training. The applicant, whe sppeared in persen, disputed
this fact en the greund that anether persen has been paid.
Hewever, the award ef interest can be made when there are
administrative lapses on the part ef the ‘respendents. In
this case, “there apope ars te be some ignerance about

the relevant rules and fer which a benafide clarificatien

was sought which has taken sometime.

4. However, the retentien of thié amount alse appe ars
teo have net been for a considerable peried. The pay has
been reduced frem Rs.2600/- to #5.2240/- . The applicant,
therefere, was drawing somewhat abeut Rs.360/- p.m. less and

from August, 1992, a sum ef %.75 was te be added by virtue

of the increment earned. Hewever, in the circumstances of
the case as the respendents did net centest this applicatien,

I do net think it preper te award interest. The
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applicatien is, therefore, dispesed of as having
beceme infructusus by virtue ef the relief having been
granted te the gpplicant ‘much befere the daté'-‘of

e

first hearing. Gests easy.

(J.P. SHARMA)
MEMBER (J)
14 .09.1992




